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Heard the parties.
So far as defect no. 5(e), is concerned, learned counsel for the petitioner
undertakes to remove the same once the situation normalizes. As regards rest
defects are concerned, same are ignored.
The petitioner is an accused in connection with Bistupur P.S. Case No. 88
of 2020.
The prosecution story in brief is that during investigation of Bistupur P.S.
Case No. 87 of 2020 the rooms of Hotel Alcor were inspected through CCTV
Footage. It was detected that Sharad Poddar was a regular visitor to the Hotel.
The Manager of the Hotel Dhananjay Kumar Singh had disclosed that Sharad
Poddar had kept one Aishwarya Tarak Singh in Room No. 402 since 23.03.2020
and from the CCTV Footage it appeared that Sharad Poddar used to go to the
Hotel everyday for a few hours and then leave. Accordingly, Room No. 402 was
inspected wherein Aishwarya Tarak Singh was found occupying the said room.
She had disclosed that she had a relationship with co-accused Sharad Poddar
since the last six months and she was made to stay in the hotel since 23.03.2020
and the entire bills of the Hotel were being paid by Sharad Poddar. She had also
disclosed that Rahul Kumar Agrawal who was a friend of Sharad Poddar used
to visit her in the Hotel as well as in Kolkata along with Sharad Poddar. On
investigation of the WhatsApp messages in the mobile of Aishwarya Tarak Singh
images of currency notes of Rs. 10/-, Rs. 50/- and Rs. 100/- denomination were
found along with one image of her finger wearing a ring in which it was written 1
Kg. and 2 Kg. On interrogation it was disclosed that 1. Kg. meant Rs. 1,00,000/and 2 Kg. meant Rs. 2,00,000/- and the picture of the finger wearing a ring was
found to be that of Aishwarya Tarak Singh.
It has been alleged that through the code language Sharad Poddar used
to send money to Aishwarya Tarak Singh through his staffs. It was concluded
that Sharad Poddar had kept Aishwarya Tarak Singh in Hotel Alcor where he had
been establishing physical relationship for the past one month and the
involvement of Rahul Kumar Agrawal, Dhananjay Kumar Singh and Rajeev
Singh Dugal cannot be ruled out.

-2It appears that several of the co-accused persons have been granted bail
by this Court in B.A. No. 3694 of 2020. The case of the petitioner appears to be
similarly situated to that of the co-accused persons who have been granted bail.
The petitioner is in custody since 28.04.2020.
Regard being had to the above, the petitioner, named above, is directed
to be released on bail, on furnishing bail bond of Rs.10,000/- (Ten thousand
only), with two sureties of the like amount each to the satisfaction of learned
Chief Judicial Magistrate, Jamshedpur in connection with Bistupur P.S. Case No.
88 of 2020.
(Rongon Mukhopadhyay, J)
Rakesh/-

